>| TEM NO. 35 COURT NO. 7 SECTION |11
SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).5686/2007

(From the judgenent and order dated 28/06/ 2006 in CMAP No. 1022/2001 of The H GH COURT OF
UTTARAKHAND AT NAI NI TAL)

STATE OF UTTARANCHAL & ANR Petitioner(s)
VERSUS
KAI LASH MOTORS & ANR. Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent and prayer for interim
relief and office report )

Dat e: 29/02/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S.H. KAPADI A
HON BLE MR JUSTICE J.M PANCHAL

For Petitioner(s) M. L.P.Naithani, Sr.Adv.
M. P.N Gupta, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Leave granted.
The appeal is allowed with no order as to costs.

[ SUMAN WADHWA] [ MADHU SAXENA]
COURT MASTER COURT MASTER
Signed order is placed on the file.
IN THE SUPREME COURT COF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO. 1695 COF 2008
(Arising out of SLP(C)No. 5686/2007)

STATE OF UTTARANCHAL & ANR .. APPELLANTS
VS.
KAl LASH MOTCRS & ANR .. RESPONDENTS
CRDER

Leave granted.
An inmportant question of |aw arose for determnination before the High

Court, nanely, whether the right to recover taxes under U P. Ceneral Sales Tax Act



prior to the State Reorganization Act 2000 lay with State of U P. or with State of
Ut t ar anchal

H gh Court has not deci ded the above issue. There is no discussion
regardi ng provisions of 2000 Act. By inpugned judgnment the wit petition is
ordered to be re-transferred to Al l ahabad H gh Court, unanswered.

We set aside the inmpugned judgnment and renit the nmatter to the
Uttaranchal Hi gh Court for fresh consideration in accordance with | aw

Thia Appeal is allowed with no order as to costs.

(S. H. KAPADI A)

(J.M PANCHAL)
NEW DELH ;
FEBRUARY 29, 2008.



